
IN THE COURT OF 4th ADDL. SESSIONS JUDGE (I/C TADA/POTA), SRINAGAR.  
 
In the Case of: -  
State FIR No.109/2019 of P/s Nigeen  
U/s's 307/120-B IPC, 3/ 4 Ext. Sub. Act, 16/18 ULA P Act  
Through: - APP …. Applicant  
 
Vs 
  
1- Imtiyaz Ahmad Chikla S/o Mohd. Sidiq R/o Dhobigat  
presently at Asar Colony, Dargah.  
2- Ajaz Ahmad Sheikh S/o Gh. Ahmad Sheikh R/o Saderbal  
3- Naseer Ahmad Mir S/o Mohd. Ashraf Mir R/o Saderbal  
4- Umer Hameed Sheikh S/o Ab. Hameed Sheikh R/o Asar Colony Dargah  
5- Sahil Farooq Gogri S/o Farooq Ahmad Gogri R/o S.R. Gund, presently  
     at Illahi Bagh, Srinagar.  
                                                                                                   ...Non-applicants/accused persons  
O R D E R  
 

1. The instant application seeking further judicial remand of the accused persons (above named) who are presently 
lodged in District Jail, Pulwama and central jail Srinagar has been presented by IO/SDPO, Zakoora namely Musadiq 
Basoo. The accused no. 1 to 4 have  been produced before me telephonically by I/c District Jail. Pulwama through 
telephone number 9469825228. Accused no. 1 to 4 are also identified by Sh. Mohammad Ayoub, Assistant 
Superintendent District Jail, Pulwama. Accused no. 5 who is in central jail Srinagar is identified by Assistant 
Superintendent jail Srinagar Mohammad Latief via whatsapp Video Call from phone no. 9796758491. It is stated in 
the application that accused persons have been arrested on 12/02/2020 and their remand is expiring today on 
11/5/2020. Perusal of the file further reveals that the investigation of the case is in progress, as such prayer for grant 
of further judicial remand has been made in the application.  

2. Perused the application. The grounds mentioned in the remand application make out a case for the grant of the 
remand of the accused persons in judicial custody. Accordingly, the above named accused persons are remanded to 
judicial custody for a period of three days upto 13/05/2020. All the accused persons except accused no. 5 shall be 
lodged in the District Jail, Pulwama and accused no. 5 shall be lodged in central jail Srinagar and incharge jail 
Superintendents of both the Jails, shall provide them regular medical care and they shall comply with the directions 
passed by Honourable Supreme Court of India in case titled D.K. Basu VS state of WB. After the expiry period of this 
remand, the accused person shall be produced before the proper court on 13-05-2020.either personally or through 
electronic linkage as is being produced today. The investigating officer shall expedite the investigation. The instant 
remand order is announced today on 11-05-2020 through virtual mode. Copy of this order is sent to I.O/SDPO and 
incharge of both the jails through virtual mode. I.O is directed to submit the hard copy of the application before the 
court of Ld. Special Judge NIA Srinagar after the lockdown period is over. I.O to keep copy of this order with C/D file.  

Announced:                                                                                    
11.05.2020                                                                                              
Copy to: -  
1. I.O  
2. Office record. 


